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WESTERN ZONE BENCH. PUNE
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IN THE MATTER OF:
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SHIKSHAN MAHARSHI DNYANDEO

MOHEKAR AGRO INDUSTRIES LTD.

& OTHERS ...RESPONDENTS
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 146 OF 2024

IN THE MATTER OF:

BABASAHEB MAHADEY PATIL ...APPLICANT
Versus

SHIKSHAN MAHARSHI DNYANDEO
MOHEKAR AGRO INDUSTRIES LTD.
& OTHERS ...RESPONDENTS

AFFIDAVIT ON BEHALF OF THE APPLICANT

I, Babasaheb Mahadev Patil, age 60 years, residing at Flat No. 2, Janvhi
Apartment, Opposite to Girija Ganesh Temple, Chinchwad, Pune the

Applicant herein, do hereby solemnly affirm and declare as under :-

1. T am the Applicant in the present Original Application and as such, I
am well acquainted with the facts and circumstances of the case and

therefore, competent to swear this Affidavit.

2. That after filing of the present OA, the Respondent No. 3 issued the
Closure Direction dated 18.11.2024 to the Respondent No. 1. The
Applicant states that, the Respondent No. 1 failed to comply the
various non-compliances stated in the Proposed Direction dated
26.01.2024. Further Respondent No. 1 failed to submit the reply to
the said Proposed Direction. Thereafter, the officer’s of the
Respondent No. 3 conducted the visit on dated 11.07.2024 and
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reported continued non-compliances, hence the Respondent No. 3
issued the Closure Direction u/s 33A of the Water (Prevention &
Control of Pollution) Act, 1974 and u/s 31A of the Air (Prevention
& Control of Pollution) Act, 1981 and Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 and
amendments thereafter. Copy of Closure Direction dated 18.11.2024
issued by the Respondent No. 3 to the Respondent No. 1 is annexed
herewith as ANNEXURE A-1.

. The Applicant states that, even after the issuance of the Closure
Direction, the facility operated by Respondent No. 1 remains open
and continues its operations. According to the shift report dated
24.11.2024, provided by Respondent No. 1, it is explicitly noted that
90.981 tons of sugar cane have been delivered by farmers via various
wagons. Therefore, it is evident that, in defiance of the closure
directive, the unit of Respondent No. 1 is operating unlawfully.
Copy of shift report dated 24.11.2024 issued by the Respondent No.
1 is annexed herewith as ANNEXURE A-2.

. The Applicant states that, the sugar cane weight slip from
Respondent No. 1 dated 07.12.2024 shows acceptance of 5.554 tons
of sugar cane, indicating that their unit is still operational, which
contradicts the Closure Directions as their electricity remains
connected, demonstrating clear contempt for those Closure
Direction. Copy of sugar cane weight slip dated 07.12.2024 issued
by the Respondent No. 1 is annexed herewith as ANNEXURE A-3.
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5. The Applicant states that, the Applicant attached the various recent
photographs of the unit of Respondent No.1, which shows the unit of
Respondent No. 1 is still functioning and operating. Copies of
photographs of the Respondent No. 1 showing that it is running and
operating is annexed herewith as ANNEXURE A-4.

6. I say and submit that the aforesaid affidavit is necessitated so that the
present Original Applicant may be adjudicated upon by the Hon’ble

Tribunal on merits.

VERIFICATION

I, the above named deponent do hereby verify that the contents of Para 1 to
6 the above affidavit are true to my knowledge. Hence signed and verified
at Sangli on this 09.12.2024

4 7 W
Signature of Advocate eponent

Noted Register
Seriat NumberA9%]

BEFORE ME

ADV-S—T Chougule

Notary Governmaont of India
Miraj. Dist. Sangli. Reg.N0.9135
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MAHARASHTRA POLLUTION CONTROL BO
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E-mail: roaurangabad@mpcb.gov.in

"Your Service is our Duty™
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Dhoot Hospital,
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Regional Office, Paryavaran
Bhavan, A-4/1, MIDC Area,

hind Daynik
Seth Nandial
Jalna Road,

No.MPCB/ICD/I2-4] | 180002— Date: {§//Jl 2

To,
M/S. Shikshan Maharashi Dnyandeo Mohekar Agro Industries Ltd.

Gut No. 623,647, a/p. Moha,
Tq. Kallam Dist. Osmanabad

Sub: - Closure Directions u/s 33A of the Water (Prevention & Control of P¢

Act,1974 and/or u/s 31A of the Air (Prevention & Control of Pollutio

Ref:- 1. Consent granted by the MPC Board ORANGE/LSI/UAN.No0.000

No. RO Aurangabad CONSENT-1911001290 on 28.11.2019,
31.10.2029.

2. Complaint of air pollution received from Shri. Babasaheb Mahads

Chawa Maratha Yuva Mahasangh dated 21.12.2023.
3. Proposal for legal Action submitted by SRO Latur Dtd. 25.01.20
4. Proposed Direction issued vide No. MPCB/PD/2401260001, date
5. Visit of Board officials to your unit dated 11.07.2024.
6. Approval for issuance of Closure Order from HQ dtd 13/11/2024

WHEREAS, it is obligatory on your part to obtain Consent to Establis
to Operate from the Maharashtra Pollution Control Board under the provisio
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
Pollution) Act, 1981 & Authorization under the provisions of the Hazard
Wastes (Management and Trans-boundary Movement) Rules, 2016. It is
on your part to provide adequate pollution control devices.

AND WHEREAS, it was also obligatory on your part to provide
efficient pollution control devices and take adequate measures to contro
pollution, so as to achieve the consented standards.

AND WHEREAS, the Board has received a complaint regarding air

Shri. Babasaheb Mahadev Patil, Chawa Maratha Yuva Mahasangh dated

AND WHEREAS, The Board Officials of the Board at Latur have v
on 17/01/2024 and observed following non compliances:

1. You have provided inadequate effluent treatment plant.
2. You have not provided dedicated closed pipeline system for transfe
from source to effluent treatment plant.

024.

dllution)
n) Act, 1981.

0082550 vide
Valid Upto

v Patil,
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ns of the Water
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21.12.2023.

sited your unit
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3. You have not provided treated effluent holding tank of adequate capacity for
storage of treated effluent.

4. You have not submitted design details /adequacy report of air pollution control
system |provided.

5. You have installed machinery for expansion of industry without obtaining Consent
to establish for expansion from MPC Board.

AND WHEREAS, the Maharashtra Pollution Control Board had issued Proposed

Direction vide

1. Why ya
2. Why yo

3. Why th
electric

AND WHE

reply to the p

industry on 11
disposed on |z

NOW THE
to stop your m
than to initiate

Control of Pol

This is issued

Copy submitte

Copy f.w. cs.t
1.The Princip
2. Law Office
3.The Execut
He is directed

disconnect
accordingly.

Copy to: The
ensure the ca
Directions to
compliance v

letter dated 26.01.2024 to you & directed to : -

ur consent shall not be refused / revoked ?

ur industrial activity shall not be close down ?

= competent authorities shall not be directed to disconnect water /

ty supply to your unit ?

REAS, in response to the proposed directions, you have failed to submit
roposed directions within stipulated time the Board officials visited to your
/07/2024 and reported continued non-compliances. The effluent is being
and of farmers without any agreement of disposal with the industry.

REFORE, in view of the above non-compliances, you are hereby directed
anufacturing activities forthwith, failing which, the Board will have no option
> appropriate legal action under the provisions of the Water (Prevention &
ution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981.

with the approval of competent authority.

-A’MQW’(.& I 2ev

0

(Manish Holkar)
Regional Officer-
Chhatrapati Sambhaji Nagar

~d for information to: The Member Secretary, MPCB, Mumbai

o: -

al Scientific Officer. MPCB HQ, sion, Mumbai

r (P & L Division), MPCB, Mumbai

ve Engineer, Maharashtra State Electricity Distribution Co. Ltd. Kallam, -

to
electricity supply to the aforesaid unit forthwith & inform this office

Sub Regional Officer Latur, MPCB- - He is directed to take follow up and
mpliance of the aforesaid directions. He is directed to ensure that these

be served to the industry and competent authorities & submit the
erification report.
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